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 Title:  Discussion  on  the  motion  for  consideration  of  the  Companies  (Amendment)  Bill,  2016  (Discussion  not  concluded).

 HON.  DEPUTY  SPEAKER:  Now,  we  will  take  up  Item  No.  25.  Shri  Ajun  Ram  Meghwal.

 वित्त  मसाला म  राज्य  मती  तथा  कॉर्पौर्ट  कार्य  मंत्रालय भ  राज्य  Fit  (gi  sister  राम  मेघवाल)  Ma  छी  अरूण  जटली  जी  तरफ से  करता  है  कि

 "कंपनी  अधिनियम,  2013  का  और  संशोधन  करेन  वोल  विधायक  पर
 विचार  किया  जाए,  "

 महोदय, ।  कंपनीज  अमडेंमट  एव्ट,  2016  क  प्रस्ताव क  लिए  खड़ा हआ  हुं,  इस  बिल  को  चची  और  पास  करेन क  लिए  लाया  orT 8| S|  बिल क  साथ  कछ  ऑफिशियत्स  अंडेंमटट्  भीं  ह  ...  व्यवधान  )
 fotos  aor  पहेल  ही  कियाह आं ह  ...(व्यवधान)  |  कंपनीज  एक्ट,  2013  जो  29  अगस्त,  2013  को  oliewiss_ Sail 63il  था,  अधिनियम,  2013°@ क  द्वारा  कपजीज  एक्ट म  बुहत  परिवर्तन  किए  गए  थ,
 जेस  स्टकहोल्डर्स  को  डिस्कोलज्,  डायिटव्टर्,  ऑडिटर्स  जस  .पुनीत  कार्मिकों  की  एकाउनटिबिलिटी  इसके  अतिरिक्त  इसका  ,मर्द  उदश्य  इन्वेस्टर्स  पोज़ीशन,  कॉरपोट्ट  अर्वेलस
 था,  इस  एक्ट  क  रभिकत  काल  कछ  परेशानियों  को  gz  करेन क  लिए  मई,  2015 भ  अमडेंमट  किया  sem)  (व्यवधान 3
 THE  MINISTER  OF  CHEMICALS  AND  FERTILIZERS  AND  MINISTER  OF  PARLIAMENTARY  AFFAIRS  (SHRI  ANANTHKUMAR):  Hon.  Deputy  Speaker,
 Sir,  many  times  we  have  requested  the  hon.  Members  of  the  Congress  Party  that  they  should  go  back  to  their  seats  and  participate  in  the  debate.
 We  are  ready  to  debate  any  issue.  They  are  not  ready...(  Interruptions)

 क़षि  क  बोर  म  जब  हमने  चची  ?ठ  की  तो  व  वॉकआउट  किए,  जब  बाकी  विषयों  क  बोर  म  वर्ती  करेत  ड  तो  व  वाकिग  करेत  ह,  वॉकआउट  और  वाकिग  कोहराम  पार्टी  क्यों  कर  रहीं  ह?  हर  जगह  स
 di@isise af Geer “a हो  जाएग,  मर  आपेस  ,पार्थ ला करता  हु,  |

 Sir,  the  other  day,  there  was  tearing  of  papers  and  paper  balls  were  made.  They  were  thrown  on  the  hon.  Speaker  who  is  a  lady.  This  is  highly
 condemnable.  They  are  not  having  any  repentance.  They  should  have  apologized...(Jnterruptions).  They  have  not  apologized.  Whatever  they  have
 done  is  against  the  Parliament,  against  traditions  and  is  against  democracy.  They  should  not  do  anti-democratic,  anti-parliamentary  and  anti-
 tradition  activities...(  Interruptions)

 Sir,  :  would  request  you  to  allow  the  Minister  to  continue  his  speech...(  Jnterruptions)

 HON.  DEPUTY  SPEAKER:  The  House  stands  adjourned  to  meet  on  Thursday,  the  27th  July,  2017  at  11.00  a.m.

 15.44  hours

 The  Lok  Sabha  then  adjourned  till  Eleven  of  the  Clock

 on  July  27,  2017/Shravana  5,  1939  (Saka).




